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EAPPLICA
ORSAC

ODISHA SPACE APPLICATIONS CENTRE (ORSAC)
Department of Science & Technology, Govt of Odisha

ORSAC/PR/1327/2026/ 286 DL-30/1 2D-30/1)2026,
To,

The Deputy Director of Mines (I/C)
Jajpur Circle, Jajpur

Sub: Request for volumetric assessment of Aruha BSQ Nos 2/5 & 2/3

Ref: Your Letter No. 469/MM, Dated on 27.01.2026

Sir,

With reference to subject mention and letter under reference, it is to inform you that theletter, it is not clear form your letter regarding the conducting the survey and data processingcost.

Therefore you are requested to kindly give clarification on the above matterurgently. After receiving clarification from your end, necessary step will be taken atORSAC end.

Thanking you.

Yours Faithfully,

Cueanye
Scientist “D"
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ATIONSPA
CE APP

LICA

ORSAC

To,

ODISHA SPACE APPLICATIONS CENTRE (ORSAC)
Department of Science & Technology, Govt of Odisha

ORSAC/PR/1327/2026/ 2.87 DL- 3011/2026,

The Deputy Director of Mines (I/C)

Jajpur Circle, Jajpur

Sub: Request for volumetric assessment of Aruha BSQ Nos 2/5 & 2/3

Ref: Your Letter No. 469/MM, Dated on 27.01.2026

Sir,

With reference to subject noted above and letter under reference, it is to inform you that

the following information may please be provided for taking necessary action at our end.

1.It is not clear regarding the period/date (from & to) of the assessment of the extent/

quantum of minor minerals/stone from Aruha BSQ Nos 2/5 & 2/3 excavated illegally.

2.The type of data (High Resolution Stereo Satellite, if available for the period/drone

survey at present date) to be used.

Therefore, it is requested to give clarificatio
n on the above matter through a written

communication or attend a meeting on the above matter with the team of ORSAC.

Thanking you.

Yours Faithfully,

Cueaeg
Scientist "D"

7 980



GOVERNMENT OF ODISHA 

OFFICE OF THE DEPUTY DIRECTOR OF MINES 

JAJPUR CIRCLE, JAJPUR 
E - mail: ddmjajpur.mm@gov.in 

Letter No. ___ 6'--'S;;;;..........+t:, ____ /MM, Jajpur/ Date_....::;.D...a;;..~_-_o.;;,._)._-...;._')..O_U:, __ 

From 

To 

Deputy Director of Mines, 

Jajpur Circle, Jajpur. 

The Chief Executive, 

ORSAC, Odisha. 

Sub: Request for volumetric assessment of Aruha BSQ Nos 2/5 & 2/3-regarding. 

Ref: Your Letter No.286 & 287, dated 30.01.2026. 

Sir, 

Enclosed please find herewith the order dated 12.01.2026 of the Hon'ble NGT passed in 

O.A No.68/2025/EZ, Kolkata, wherein the Hon'ble Tribunal has mentioned that "IA. No. 

2/2026/EZ has been filed by the applicant for direction to respondent no.13 to furnish the total 

volumetric assessment of the quarry No. 2/5 and 2/3 from the date of grant of Environmental 

Clearance to till today indicating details of overburden and top soil exists at the quarry site, 

violations of mining plan, lease conditions and EC conditions". In this regard the Hon'ble 

Tribunal in the said order has directed the respondents to reply to the same within four weeks. 

In this regard, I am to submit that; 

I. Date of issuance ofE.C w.r.t Aruha BSQ 2/5 (20 Acre) & Aruha BSQ 2/3 (18.88 Acre) is 

02.09.2022 and 17.01.2023 respectively. So, the period of assessment may be considered 

from the date of issuance of E. C to the present date of survey. 

2. It is requested to intimate the undersigned regarding the availability of high-resolution 

stereo satellite imageries during the dates on 09.02.2022 & 17.01.2023 or nearby dates. 

3. Further, if the above imageries are available the procurement cost of the same including 

data processing cost may be intimated to this office for obtaining prior approval from the 

department regarding procurement of the same. 

4. In addition to this, suggestion if any w.r.t the order dated 12.01.2026 may please be 

intimated to the undersigned for necessary compliance to the order of the NGT. 

Encl: E.Cs and order dated 12.01.2026 of the Hon'ble NGT in O.A No.68/2025/EZ, Kolkata. 

fully, ,) 

o~·" o~· 
Deputy Dire r f Mines (l/C), 

Jajpur Circe, Jajpur. 
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Memo No. b S 5 , M.M, Jajpur, Date. (??)-D?.-:)1)~ I 

Copy to the Mining Officer, Jajpur for information and necessary follow-up action with 

the ORSAC. ~,,), 
~­() 

o'b· 
Deputy Direc Mines (I/C), 

Jajpur Cir le, Jajpur. 
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Item No.11 Court No.1 

BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 
(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 

Original Application No.68/2025/EZ 
(I.A. No.112/2025/EZ) 

Dusmant Kumar Bal Applicant 

Versus 

State of Odisha & Ors.  Respondents 

Date of hearing: 12.01.2026 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

HON’BLE MR. ISHWAR SINGH, EXPERT MEMBER 

Applicant: Mr. Sankar Prasad Pani and Mr. Ashutosh Padhy, Advocates for 

the applicant (through VC). 

Respondents:  Mr. Padmesh Mishra, AGA for respondents no.1 to 5, 9, 10 and 

13 (through VC). 

Ms. Papiya Banerjee Bihani, Advocate for respondent no.6 

(through VC). 

Mr. Ashok Prasad, Advocate for respondents no.12 and 14 

(physically in EZB). 

Mr. Prabhu Prasad Mohanty, Advocate for respondents no.15 and 

16 (physically in EZB). 

(Respondent no.7 has been deleted vide order dated 15.04.2025). 

None for respondent no.8 and 11. 

ORDER 

1. A written request for adjournment has been made on behalf of the

Mr. Apurba Ghosh, learned Counsel for respondent no. 8 on ground of 

personal difficulty. 

2. Additional Affidavit dated 09.01.2026 has been filed by respondent

no. 15, which is taken on record. 

3. Additional Affidavit dated 09.01.2026 has been filed by respondent

no. 16, which is taken on record. 
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4. Reply/objection dated 09.01.2026 to I.A. No.112/2025/EZ has

been filed by respondent no. 16, which is taken on record. 

5. I.A. No. 2/2026/EZ has been filed by the applicant for direction to

respondent no.13 to furnish the total volumetric assessment of the 

quarry No. 2/5 and 2/3 from the date of grant of Environmental 

Clearance to till today indicating details of overburden and top soil exists 

at the quarry site, violations of mining plan, lease conditions and EC 

conditions. 

6. Reply to the same may be filed by the respondents within four

weeks. 

7. Written request for adjournment made on behalf of Mr. Apurba

Ghosh, learned Counsel for respondent no. 8 is not opposed and is, 

therefore, allowed. 

8. List on 20.02.2026 for further hearing.

Arun Kumar Tyagi, JM 

  Ishwar Singh, EM 

January 12th, 2026 
Original Application No.68/2025/EZ 
(I.A. No.112/2025/EZ) 
R 
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